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MINISTRY OF POWER

RESOLUTION

New Delhi, the 20th January, 2011

F. No. 23/17/2009-R&R.—In this Ministry’s
Resolution F. No. 23/2/2005 R&R (Vol. I1I) dated 6th January,
2006 published in the Gazette of India (Extraordinary),
Part 1, Section 1, notifying the Tariff Policy under the
provisions of Section 3 of the Electricity Act, 2003, which
was subsequently amended vide Resolution dated
31st March, 2008, the following amendment is hereby

made :

The following provisions will replace the title of Para
6.4 and contents of Para 6.4(1)

“6.4 Non-conventional and renewable sources of energy
generation including co-generation :

(1) Pursuant to provisions of section 86(1)(e) of the
Act, the Appropriate Commission shall fix a minimum
percentage of the total consumption of electricity in
the area of a distribution licensee for purchase of
energy from such sources, taking into account
availability of such resources in the region and its
impact on retail tariffs. Such percentage for purchase
of energy should be made applicable for the tariffs to
be determined by the SERCs latest by April 1, 2006.

(@

Within the percentage so made applicable, to
start with, the SERCs shall also reserve a
minimum percentage for purchase of solar
energy from the date of notification in the

(i)

(i)

Official Gazette whichwill go up to 0.25% by
the end of 2012-2013 and further up to 3% by
2022. '

It is desirable that purchase of energy from
non-conventional sources of energy takes
place more or less in the same proportion in
different States. To achieve this objective in
the current scenario of large availability of
such resources only in certain parts of the
country, an appropriate mechanism such as
Renewable Energy Certificate (REC) would
need to be evolved. Through such a
mechanism, the renewable energy based
generation companies can sell the electricity
to local distribution licensee at the rates for
conventional power and can recover the
balance cost by selling certificates to other
distribution companies and obligated entities
enabling the latter to meet their renewable
power purchase obligations. In view of the
comparatively higher cost of electricity from
solar energy currently, the REC mechanism
should also have a solar specific REC.

It will take some time before non-conventional
technologies can compete with conventional
sources in terms of cost of electricity. Therefore,
procurement by distribution companies shall
be done at preferential tariffs determined by
the Appropriate Commission.”

ASHOK LAVASA, Addl. Secy.
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The following provisions will replaée the proviso para of para 5.1:

Provided that a developer, of a hydroelectric project, would have the option of
getting the tariff determined by the appropriate Commission on the basis of

performance based cost of service regulations if the following conditions are
fulfilled:

The following provisions will replace the sub para (c) of para 5.1:

c)  Concurrence of CEA (if required under Section 8 of the Act), financial
closure, award of work and long term Power Purchase Agreement (PPA) (of
more than 35 Years) of the capacity specified in (d) below with distribution
licensees are completed by 31.12.2015.

The following provisions will replace sub para (6) and (7) of para 7.1:

7.1(6) Investment by transmission developer including CTU/STUs
would be invited through competitive bids. The Central Government has
already issued tariff based competitive bidding guidelines for transmission
service vide Gazette Notification dated 13™ April, 2006.

The tariff of the projects to be developed by CTU/STU after the period of five
years or when the Regulatory Commission is satisfied that the situation is

right to introduce such competition (as referred to in clause 5.1) would also be
determined on the basis of competitive bidding.

However, in the following cases the exemptions from competitive bidding
route may be adopted:

(1) First two experimental works for 1200 KV HVDC line.

(i1))Works required to be done to cater to an urgent situation or which are
required in a compressed time schedule by CTU/STUs as decided by the
Central Government on a case to case basis.



